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(d) and (e). Various representations 
~r~ receiv d in this regard and appro-
priate action is taken E'.s and when are 
received. 

Cases pending in La hour courts a~1d 
Tribunal~ 

563. SHRI E. BALANANDAN: Will 
the Minister of LABOUR be pleased 
to state: 

(a) total number of case., p en .ing in 
various labour courts and tribunals in 
the country, state-wise details thereof; 

(b) how many of these cases are 
against the Public Sector Undertakings, 
State-wise and undertaking-wise details 
thereof; and 

(c) steps to be taken by Government 
to improve the situation? 

THE DEPUTY MINISTER IN 'l'HE 
MINISTRY OF LABOUR (SHRI 
DHARMA VIR): (a) and (b). There are 
eight Central Government Industrial 
Tribunal-cum-Labour Courts under the 
Central Government and they have all 
India jurisdiction. A statement con-
taining the requisite information is 
attached. 

(c) The position of cases is reviewed 
every month and the matter is taken 
up with the concerned Presiding Offi-
cers, whenever consider~d r.ece~!;; ary. 

Government have appointed a Three 
member Committee to suggest amend .. 
ments to the central Industrial Dispute 
Rules for speedy disposal of referen~es. 
and applications under the Industrial 
Disputes Act. The question of creating 
more Com-ls is also under considera-
tion. 
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